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In . th,  e Gentral - Administrative Tribunal 
GUWAHATI BENCH': GUWAHATI 

ORDER SHEET 
APPLICATION NO. cW~- 	 OF 199 

Applicant (s) 

Resppndent(s) 

Advocate for Applicant(s) 	

DVI 4v%-~ 

Advocate far Respondent(s) 	 C 
77 ~~wL- 

I-e4'r 

Notes of the Registry 	 Order of the Tribunal 

~ Pres' ent : The Hon'ble Mr Justice D.N. 
Chovidhury, vice-Chairman - 

Heard Mr R.Shartaa, learned counsel 

for the applicant and Mr A.Deb Roy, 

le, arned Sr-C.G.S.0 for the respondents. 

Application is admitted. Issue usual 

notice. Call for the records. 

List on 2.11.2000 for written state-

ment and further orders. 

Heard Mr Sharma on the interim relief 

prayer. Also heard Mr Deb Roy. Issue 

notice to show cause as to why the 

interim order as prayed for shall not 

be granted - Returnable by 2.11-2000.. 

In the meantime the respondents shall 

not oust the applicant from service. 

Vice-Chairman.... 

7.9.00 

Of Rs ~0: 

N 
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O.A. 275 of 2000 

Notes of the Registry 	Date , 	 Order of' the Tribunal 

On the prayer of Mr.A.Deb Roy, Sr. 

C.G.S.C. two weeks time is allowed for 

filing of written statement. 

List on 4.12*00 for filing of written 

statement and further orders. 

Vice-~hairman 

'On the prayer of mr. A.,Deb Roy, 
learned Sr C.G.S.C. four weeks further time 

is allowed-for filing of written statement. 

List on 	4.1.2001 for written 

statement and further orders. 

I 

2#11-00 

p. 	
C V 	
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4.12.00 

/* 	
A 

trd 

H— ~ - 

/V)i,  d4 Y.Y,.t 
A_e~n_dlm?_ 

3- 
S-Wvq  I' cow P1 

W-AWS00 

2~1~ - 

18*10011 Mr,,R* Sharma learned counsel'for the 

applicant. has submitted-that he has 
been Instructed not to press the petition 

at this stage with 14ave to file aw  
1resh petition 

Heard Mr*R*Sharma learned counsel 

for the applicant and Mr,,AoL)eb ROY, 
Sr,,C*G*SoC* for the re3pondents, 
Mr*Sha=a learned coun3el, is allowed 

to withdraw the petition with liberty 
to file a fresh Petition if occasion 

Accordingly application is 
dismissed as not pressede),2_10 

Member 	 Vice--Chairman 

lm 

0 
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IN THE HCNI BL E C,L--IqTRAL AWINISTRATIVE TRIBUNAL: 

GUWAHATI BENCH GUWAHATI- 

Orig in al Appi  ic at ion No 1~wro  f 20000 
F- 

IN THE m,8TT ER  OF_: 

An applic@tion under section .  19 

of the Administrative Tribunal 

Act, 1985. 

A n d 

Particulars of the a2plicpnt 

Sri B ~,,bul - Baishaya t  

Son .,of  Sri Gohin Baishyp j  

Resident of Village .  — Dp.libari, 

Post Office : Padara under 

Hajo Police Station, 

District — Kamrup, Assam* 

2. 	Particulars of the Respondents. I 

Union of India, 

represented by the Secretary to the 

4 p,  Government of Ind-L. Ministry of 

Tourism, New Delhi. 

T he Principal, 

Institute of Hotel Management, 

c ont d. 
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Catering Technology and Applied 

Nutrition, Guwahati. 

30 	The Principal, 

Food Craft Institute, 

Beltola t  Ajants Path, 

C-uw,-b ati - 781 028. 

T he Particulars  agiinst which the applicption 

is made 

That the a.pplic,,tion is made for issuance.of 

a Rr~ andamus/direction in respect of -regularisation Of 

the services of the applicant and payment of salary 

in the scale of lower division clerk with effect from 

18.8-97. 

:1p is ~.Lc_tiQn of  the irlbwaal  : 

The applicant declares th,,t the subject matter 

in this applicption is within the jurisdiction of this 

Tr ibunal - 

5s 	Limitations  :- 

The applicant declares thpt the a pplicption is 

within the -Limit .ation period .  prescribed in section 21 

of the Administrative Tribunal Act, 1985. 

contd. 
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6. 	Eacts of the case 

6(i) 	That the applicpnt is a citizen of India and 

resident of Assam. 

6(ii) T hat the applicp.nt having passed..his High School 

Leaving Certificate Examination in 1989, prosecuted 

his studies of Higher Se.condpry School leaving 

Certificate Exam ination and passed tile ~
HSSLC 

Examination in 1992 and thereafter he passed 

Bachelor of Arts from the Gauhati University 

in 1998. 

A copy of Ba ch elor of Arts Certif ic,~te is su ed 

on 14-10-98 by -the Principal Damdama College 

is annexed herewith and marked as Annexure-  —A. 

6(iii) That the appl ~icant states th,,t he underwent the 

Vocational Training during .  1992 in Bidya Vocational 

Training Inst—.itute, Dad. arp and has successfully 

passed the final diploma examination in 1992 .  and 

the Principal of Bidya Vocational Training Insti- 

tute issued the certificate to the petitioner on 

i 6..Lo. 92. 

A copy of Diploma Certificate issued on 16*10-92 

by the Principal of Vocation al .  Iraining 

Institute i-S annexed herewith and is marked 

as Annexure — B. 

(iv 	That the.  applicatt states thpt he is a Bachelor 

in Arts ~nd qualified vocationally in English and 

as such the applicant is qualified to be appointed 

contd. 



as Grde-III employee in any Department including , th e 

Department of Tourism of the G6vernment of India. 

6(v) 	That the,ppplicant states that the Principal, 

Food Craft Institute g  Guwahati under communication 

No.RG/46/85/16 dat.ed 31.1.92 communicated to the 

applicant that he, was appointed @s Watchman on adhoc 

basis in consolidated salary of Bs.700/- per month. 

A copy of communication dated 31..1.92 communi-

cated by Principal, Food Craft I nstitute, 

Guwahati is annexed herewith and is marked as 

M.nexure - C. 

6 (v i) 	That the applicpnt states that on receipt of 

the order of appointment dated 31,.1.92, the aPplicmt 

immediat,el y joined his services as Watchmen~ on 3.2-92 

and the ppplicant, submitted his joining report before 

the Food Craft. ~nstitute , Guwahati, and discharging his 

duties as Vistcbm an to the best of his abilities and to 

the satisfiction of all concerned. 

A copy of joining report dated 3.2*92 submitted 

by the petitioner is annexed herewith and is 

marked as &nn 	g-e  - -D. 

6(vii) That the applicant states that the Secretary/ 

principal of 'Food Craft Institute, GO."ahati - 28 under 

communication No.FIG/46/85/309 dated 7.5.93 communicated 

the applicant in the post of Watchman in the scale of 

pay of Ps.750-12-940/- per month plus other allowances 

contd. 
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as admissible to the Central Government employeeo 

A copy of communic (ption dated 7-5.93 communi- 

cated by the Food Craft Institute is annexed 

herewith and is marked as AnnexuXe - E. 

6(viii) That the applicant states that he immediately 

joined as Watchiman on 7.5.93 in the regular scale of 

pay and submitted his joining report on 7.5-93 before 

the Food C raft Institute, Guwph,-,ti and discharging 

his duties in such capacities to the best of his 

abilities and to the satisfaction of all concerned. 

A copy of joining report dated 7.5.93 submitted 

by the petitioner is annexed herewith and is marked 

as Laexure - F. 

Mix) That the applicant states that the Principal, 

Food Craft Institute, Guwahati issued a communication 

of confirmation order under Memo No.FIG/Per/28/93/827 

dated 23.12.94 to the applic,)nt stating therein that 

his services have been confirmed with effect from 

8*5e95* 

A copy of confirmation communication d ated 

23.12-94 issued by the Principal, Food Craft 

Institute, Guwahati is annexed herewith and 

is marked as Annexure - G--- 

6(x) Jhat the applicant states that the Secretary/ 

Principal, Institute of Hotel Management l  Catering 

Technology and Applied Nutrition informed to the 

contd. 
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applicant under Wiemo N0.I1T-Wi(GH)/EStt-1/95/1O15 d ated 

5.7*96 that as per recommendation of the First Selec-

tion Comm ittee/Departmental Promotion Committee held 

on 6.2.96 and subsequent approval of the Third B oard 

of Governors Meeting held on 27.2.96 the services 'of 

the applicant is therebW continued in the Institute 

of Hotel Management, Catering Technolo ~y and Applied 

Nutrition (Guwabati) S-ociety in the post which he 

hold erstwhile Food Craft Institute (Guwah,-ti) on and 

from 1*4*95- 

A copy of communicption d.ated 5.7.96.is 

annexed herewith and is marked as Annexure-H. 

6(xi) That, the applicant states that  the Principal, 

Institute of Hotel Management, Catering Technology and 

Applied Nutrition issued an office order under Miemo No. 

IHIA(GH)/att-2/95/1011 dated 14*8*97 to the applicant 

that he is placed in the Institute during office hours 

until further order and he m ay be asked to do clericp-1 

~ obs also as and when asked for by the Institute with 

effect from 18.8-97. 

A copy of the Office Order d,,teld 14.8-97 is 

annexed herewith and is marked as Annexure-1. 

6(xii) That the applicant states thpt the applic-pint 

represented a representation on 26.5*98 before the 

Principal, Institute of Hotel Man.-gement, Catering 

Technology and Appllied Nutrition steting therein that 

contd. 
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they had entrusted him to maintain le@ve account of 

staff, letter typing, letter issue, letter receipt 

p,n'd postage etc. and therefore requested to issue 

necessary order for performing those duties- 

A copy of representation dated 26.5..98 

represePte'd by the petitioner is annexed 

herewith and is marked as Annexure  - J- 

6(xiii) T hat . the applicant states that the - Institute 

of ~btel M Pnagem,ent, Catering Technology and Applied 

Nutrition issued an Office Memorandum under Reference 

No.1H1V1(GH)/Estt-1/98/898 dated 24.8-98 stpting therein 

that the applicant assigned the job of photo copying of 

letter documents etc. 9  typing, Diarising of letters and 

any other job assigned to him from time to time in 

addition to his duties and he would be paid remuneration 

in due course admissible under the rules after rendering 

satisfactory service. 

A copy of office memorandum dpted 24.8-98 

is annexed herewith and is marked as Annexure-K. 

.6(xiv) That the- applicant states that the Principal 

in-charge s  Institute of Hotel Management t  Catering 

Technology and Applied Nutrition, Guw ~,ha.ti issued a 

Certificate under reference No.FIG/Per/28/93/129 .5 

dated 11-11-98 to, the applicant that the applicant 

has been working as Watchman since 7*5.93 and his 

service has also been utilised for clerical job like 

con td - 
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typing, issue, despatch etc. with effect from 18.8-97. 

A copy of certif i.c2te issu.ed on 1.1,11,98 is 

annexed herewith and is marked as Annexure-L. 

6(xv) That the applicant states th at the Principal 

in-charge issued Office Order No.IHM(GH)/EStt_3/97/18l5 

dated 9t3,.99 stating therein that the applictnt to 

watch and ward/security of the Institute's property, 

photost,,t, typing, diarising and despatch of letter . . 

in absence of Mr. Gange Dhar D,,s, Lower Division -  Clerk q  

and such other duties as assigned to him from time to 

time. 

A copy of the office order dated 9.3-999 

is annexed herewith and is marked as Annexure-M. 

6(xvi) That the applicant states thet the Goverment of 

India . , 101inistry of Tourism under reference No.1(40)/98- 

FRVIC -dated 25-9.98 introduced a revised recruitment 

and a copy of the,revised recruitment rules .1998 issued 

to all - the Principals, of Institute of Hotel Tvianagement 

including the present Respondent 1qo-2 regarding staffing 

pattern streamlined especially for the ova non-academic 

staff - 

6(xvii) T hpt the Applicant states that as per Revised 

Recruitment Rules, 1998, the method of recruitment for 

the post of Lower Division Clerk is .  to be direct 

recruitment and 10%of post is eetrmarked for the 

employees in Group _ 1 D 1  posts subject to fulfilment 

of educationsl quilifications etc. prescribed for 

contd. 
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diredt recruits ~. The ap*plicant states that the 

essential qualification for the post of Lower Division 

Clerk is 10 + 2 or -Higher -1~econdary 6chool pass and 

p#ssing of typing speed of 40 works per minute and 

age limits is not applicable to the promotees. 

A copy of method of recruitment of Lower 

Division Clerk is annexed herewith and is 

marked as pnnexure - N. 

6(xviii.) T hat the applicant states that he filed 'ea 

r-epresentetion on 22,.7..99 before the,Principil, 2=9 

Institute,of Hotel Mian .age!nent, Guwahpti stating therein 

that the applicant is a Bachelor of Arts , having 

English typing speed of 41 words per minute and 

discharging the job of Lower Division Clierk vvith effect 

from 18.8.97 without any remuneration .  till date ind 

the applicant prayed for payment of salary in the scale 

of Lower Division Clerk with effect from 18.8,,97 and 

to regulari** his services with effect from 18.8,*97 as 

Lower Division Clerk. 

A copy of representation dated 22.7-99 represen-

ted by ' the petitioner is annexed herewith and 

is marked as finnexure  - 0. 

6(xix) That the applic;,nt states th,,t he represented 

a representation dated. 23.9..99 before the Principal, 

Institute of Hotel T%Ianagement, Guw,-bpti 5 praying 

contdo 
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for disposal of his representation represented on 

22.7.99 and th e -s A d r epr es ent eations dated 22.7-99 

and 23.9.99 hPve not been disposed of till dpte. 

A copy of represent ation dpted 23 1.9-99 

represented by tb.e petitioner is annexed 

herewith and is mQrked as Annexure  -  P. 

6(xx) That the P.,pplicpnt submits thpt he is qualified 

to be appointed in the post of Lower .  Division Clerk, 

being a BacbeloX_of Art§ and vocationally,,traineO in 

Engl~l 	-,nd,the applicant is discharging his ,h typing 

duties as Low*er Division Clerk w-ith effect from 18.8,,97 

to the best oil his abilities and to the satisfac,~tion 

of all concerned. 

6(xxi) That the applicant submits that as per Revised 

Recruitment Rules 1998 introduced on 25-9.98 by the 

Government of India, Ministry of Tourism that the 10% 

of post is earm8rked for employees in Grade- I D I  posts 

t 	subject to fulfilment of educptionpl qualification .  etc. 

ppescribed for direct recruits of Lower Division Clerk 

and therefore the applicF,.nt is entitled to be regula- ,  

risedMO in the post of Lower Division Clerk with 

effect from 18.8.97 Pnd he is entitled to be payment 

in the scale of Rs.30-1-o-75-3950-80-4590. 

6(xxii) That the xppkio:*%*am applicant states that 

the respondents are contemplating to appoint another 

contd. 



person without due process of law by removing the 

	

I 
epplicant who is much Junior to him. 

70 	Grounds Ofor relief with leg,71 provisions 

7 (i) 	For.  that the. applicr..nt was, appointed as Watchman 

on 31.,1,92 on Adhoc basis and the services.  of 

the applicant-was, regularised on 7-5,93 in 

the post of Watchn. an. 

7(ii) For that the applicant is a Bachelor of Axts 

and qualified Vocationally in &-iglish with .  

4q wor&s per minute and as such the applic ant 

is qualified to be appointed as Grade-III 

employee under the respondents. 

7(iii) Fortha 	 -nt is discharging his duties ,t the applic,,  

in the post of Lower Division Clerk with effect 

from ~Mo97 under the Respondent No.2 till 

date and therefore tbe .. services of the'applicant 

should be regularised in the post of Lower 

Division,y Clerk. 

7(iv) For that the respondents are extracting the 

services of the applicant in the post of Lower 

Division Clerk with effect f--, om 18-8.97 till 

date and therefore the respondents are 1pound 

to regularise the services of the applicant 

I's 	 cojtd. 
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W, 
in the post Pf Lower Division Clerk and the 

r espondents are bound to pay the siarlary in  the 

scale of 3050-75-3950-80-4590. 

7 (v 	For th-at the respondents, adopted a Revised 

Recruitment Rjles ~ 1998 introduced on 25.9-98. 

that the 10% of post is e8rmarked for employee 

in Grade-tDt posts subject to ful-filment of 

educational qualfication etc. prescribed for 

direct recruits of Lower Division Clerk and 

therefore the respondents should have considered 

the case of the applicant as per revised 

Recruitment Riles 1998. 

7 (v i) For that the services .  of the applicpnt as 

Watchman in Grade-IV h,-,ve been confirmed vide 

office Ref. No.FIG/Per/28/93/827 Apted 23.12.,94 

Pnd therefore the services of the applicant in 

the post of Lower Division Clerk should have 

been regularised with effect from 18.8.97. 

7(vii) For that the respondents extracted the services 

of the applicant in the post of Lower Division 

Cl erk with effect from 18,8*97 .  and the 

respondents are now bound to pay in the scale 

of Lower Divisi,on Clerk- 

contd. 

i'", -\ 



7 (viii) For that the respondert s should have 

considered favourably the appeal/ 

representation filed in several times 

in different occasions including on 

22.7-99 and 2 0-)..9.99 and the same have 

not been disposed of till date. 

7 (iz) For that It is a fit case within the Jurisdic-

tion of this Hon Ibl e Tribun Pl to inf tref ere 

the matter.for the regul .arisation of his services 

in the mst of Lower Division Clerk and.for the 

payment,in the scale of %.3o50-75-3950-80-4590 

to -the appl~ ]Lcant. 

7 (x) 	For that the respondents could not cite any 

addition and just reasons for their arbitrary 

action in denying the claim, of the applicant. 

7(xi) For that the respondents have not considered 

the OdIverse effect of the ap .p~icpnt for regulprise-

tion of his services and payment of salpry in, the 

scale of Lower Division Clerk while the similar 

persons_ha-ve been regularised in the PoSt of 

Lower Division Clerk. 

7(xii) For that the respondepts extracte-- ' the services 

of the applicant in the post of Lower Division 

Clerk for a long period of time continously 

contd. 
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I 
xi;tx with eff ect from 18*8-97 till date and there-

fore his services in the po.~ t of Lower Division 

Clerk should be regularised. 

8* 	Detpils of remedies enItausted :- 

T hat q  the applicant states that he has no 

other alternative-P.nd other efficacious remedy. thatt 

to file this application, representation through 

proper channel was submitted by the applicatt on 

22.7..99 and 23-9.99 to the respondents and the appli-

cant approached several times in different occasions 

for disposal of the representations and the same have 

not been disposed of till date. 

9. 	M?jjprs Jf  g 	 with  : 

That, the applicnnt states tbpt he filed a 

Wtit Petition -being W.P.(C) 6307 of 1999 before the 	.. 

Hon'ble G aubati High Court and the said Writ Petition 

has been withdoew on 16.8.2000 with a liberty to file 

fresh applicati.on.befo .re  the Hon 1 ble Central Adminis-

tr@tive T ribunal, Guw,-hati Bench and now no appli-

cption is pending in any other Hon'ble Court including 

this Hon'ble Court. 

contd. 
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10. 	Relief Souqht 

In view of the facts and c:'Lrcumst#ices stated 

in paragraph 6 -above t  the appl"Lc,-.nt prays for the 

following relief 

Issuance of a Mandamus/direction to the 

respondents for regularisation of the S .ervices 

in the post of Lower Division Clerk with effect 

from 18.8-97. 

ii) 	Is suance of a mandamus/direction to the 

r es pon dents for payment of salary in scale of 

Rs,3050-75-3950-80-4590 with effect from 18.8,97* 

Issuance of a mandamus/direction to the 

respondents for payment of arrears sal ary 

vvith effect from 18.8.97 and regul; ,.r payment 

in ft future in scnle of Lower D ivision Clerk. 

iv ) 	C ost of the applicption. 

V) 	Any other relief or reliefs to which the 

applicant is entitled to as this Hon'ble 

Tribunal may d'eem fit Pnd proper. 

11 , 	Interim order  aays 

Pending disposal of the application the 

respondents may be diredted not to outt and/or disturb 

the applicant in discharging duties in the post of 

c on td. 
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Lower D ivision Clerk in Institute of Hotel Management 

end C atering Technology and Applied Nutrition, Guwah,,,ti. 

12* 	Particulars of the Postal Order  : 

i 	Number of Postal order . 	c - 

Name of Issuing Post Office : G P 0 

Date of Issue of Postal Order : 

Post Office at whi ch payable : 

13, 	Details of I-ndex 

Index ha.s been f-urnished in covering page 

of this application. 

14- 	List of Fnclosures 

i) Index 

U Appl i c- pt  ion 

iii) 	Annexures PS per Index 

&v 	Postal Oorder. 

con td. - - Vezif ic ation - 
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V  ERIFICATION- 

I t  Sri B~abuh Baishya, aged about 26 years, Son 

of S ri Gohin B'aishya; Service byj profession, resident 

of Village. Dalibari, P.S. Hajo, in the district of 

Kamrup, Assam, do hereby verify that the statements made 

from I to 5 and 7 to 14 are true to my personal knowledg e 

and belief end the rests are my humble submission before 

this hon'ble Tribunal and I have not suppressed any 

materials as stated above. 

And I sign this Verification on this the 

v2~ th dPy of September 2000 at Guwahati. 

r'j'j , a-v~ 6 (jt" I 	- 

Signature of Applicamt. 
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	 Dole 31/)/'~-) 

a 

To 	Shrl Sibul r3aishyR, 
l i Gahin Ralshyap C/o Shr 	

P.O. Dadorap Dalibiiiv 
Kamrup ~ 

Dear Sirp 	
am p l eas e d to inform you -t~ ; t you arp hPrPhY 

" ' 
~"'"rarily 

	

ic (in, 
7 	

(cnnsalid -  L-VI 
-1 adhoc bas 	 tj r. - 

	

1- ~ - 'f r 	
p.ji.oInri. 

,~,pajnted as/watchmcn 	—i~6-6tj 	- ~Fo—d;te of Y (A 	of 	ree in itially f0t, a Pe 	 ted at any tim"' ~In ,  
his period your service may be termino 	 - t- ,,5 rpririf~r During t 	 thgt you h;;vp 

~Athout assi~ning any rpason q PlaasO al"',  notp 	 aijthor itY 
your service in (any department as 30e Mien re

rjuired by thr ;
, r(linq your 

to submit origional f.- 
'fou are also required 	 Kchange rer 	

ficated rt,a 	fore .; j. 5,tj.*atI.on numbrr r,  
(_!ualjfjCatiQj ,) agog employment e 

joining. 

yotirs 

... ....... 

11 TA W7,  I 

Co py to Acc ,  ,3unts '. 

Fly MINISIXy OF 



A 

ANN 	V tO the Dye-Lawfj.. 

0  D 0.  CRAFT I ~JSTIrUT~ 
GLIW-,HATI, 

(Fo rm  2f.Jo1nin 

Z; . ..thj. 
I 	

- 	 . " "'ass e - . . 
	

day of 
p m  IOYMent 

-Cr6ft 1n.3tjtLj/— 
so 	

under the Uod 	 19 ~ j 
Y' ln .I.the capacjt~ c Lt I 	

of 	 te (Guwabati) On -th6 
r~L

I 

	

	 riditions.-st Ms i and co 	
ated-1n the Soclet  

~-~~ dat,-d IZ5 	 It S letter No. 
accePted. 

Da te - 

Signature 
Name 	

04. 

U 0  -n  - d tY under thi .9 - S  
Ociety q 11  a foreadid. 

819natg---- 

D Nan* , 9 ,4 7vi 4 A;C., 

) j 	 VECRETAR 

SO.I.. e rep 
)Z't 'ShOuld 1?hOul d ~. i--~ 	be Made out 

k 	 I returned after ,g,,  n tripli cat.. I~-, .~ cOPY' 1!kep 	 One.. copy 
ture tO the candida Ca ndl' the f 

-,;',Of -app 	and One ile relating tO thd appoin 	te, e one 
'coPy!-(along wAth a c 	t-ment Of the ntment) 

e-dist r,,,,o given tO the 	 the Of f L~ r  Opy of  U. 	t 	 accLPtant 
Of  POY'and ajj o,,, j,,)ncos. a s Ekuthorj.t jj  -'k 	 for 

Y 

-k V 

I 

 ~0~~ rk-Q 



.—A 

A 

K 

I 

-3 V 9 

ic, 
t 

O-A 14 
T'nvrzpj~ 

'W1) : ,C13JV-T . t 114S T IT LTI - L. 
GUIAHAT T 

Z4 
W .J . 

Date; 91 
M  

Pr 	 1* M c i P a 1/~ 
Food craf, j:(n, s 

6h 6ti soci~ty 

V~y a h ~a t 1, 
it 

4~ 

V41i 

Fit,  'All 

Y; 	 ki, 	)fz' 	I Fl , f ,  A t.. III 
k"l W 	 K. 	 % 4 1 

In 
51~~ PR 

-N 

A 	 iq 
I 

Ik 
h, 	 AN  f 6JC06 ;You Cap anc6- , Uf ,  J­  . 	tOX"MS ..and owr 	 6 ff 6,01 "1 6 t 6 15' -3 0 7 A:; k4lel A 

r4 	 d V1 
ell 	

~ b` r Oted -iolnp~rcrily as 1) J 

'e" ~Oi6d c 3W C Ins t 	(Guwahatj 
-pay 44 

Owances  
. , 	 I,—, 	 . ntn1 , Go~6jnmOjjt I Z 	

JbJ4 ~ ?as !~bdks 

;0 ) 	 be rOntirmed V 	aftor 
I M, 	 no d and founo ~f it 
an  4 .E  t, 	 Oing.'ex ~njj 

q.~ ­ fl 	 Od ,  Ut"Itho- ' soc  
N" 	 iOtV,( qnd'1 * - 

f ca gn I ; re port 	T 
RO0r.d—oT—Gov'(,?-rnor3/ 

Sociefy reserves It' ,r,T n +t,' :ct—any" 	I' 	 ha.* right' 
,Thl 41,'jj,j1, 	 --.tjmo,I,y 	 . I 	 1 	11 Our~aervica without. ~ asslgnin6 'a'ny reaoon of 6 	( 	

" - - 	_ — I!% 
t"I t  OP ,  

;It) 	u - cire roquostod t o  SUbmiL Your , joining report 
,WicaWas per profo.rma enclul)od hol- ew it.h 

RIP ,  

T  V 

	

	 I k1l  

-or & , On behAlf 	tho  
Ins ti tute Mtrwahati f Foodcro t; 

)Society 
j  

5 4 -.1 	. vj: 
TIM 	 4 v 

P 

I 

1~ 

~ I 

-6,  

v 



C11) -Lib 
ZYD 
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AMNja:-'URE'v 	to the ITYC--Laws. 

FOOD CRAFT ItISTITUTE(C; VVIAMATI) SCC IEry 
GUWAHATI. 

fro-rM 0-  Oinin 	0, 

ha ye thi 
1. ~—'~—~..day of 

assumedll* 	oy- ment 	
ood Craft.Institute' 

	

p 	 ndet- t1l e , r 	 7Z--' 19  ~-71  
60ciet' 	 (Guwahati) rl the capacity of 10'k X 

rms,and donditions stated in the 
a 	0  :a* 	 SOcicty'n letter No. d 4- 	datc 

- I c" I have acc,-r)ted,, 

Date,  
A4 Signature- 

'X~ Namc 	6443U'L 

IS 
ha s 	oined- ~ duty under -'his 

e- 

Society 

Nc ame rq J A N 

SECACTAR'. 
F-C-I-(GUWAJIATI.) 

I 
r~ shoul d 
Port should be 
be'retumed 

made 	in triplicat. ,  - bric, siocujn" 	 COPY 
C  PY e Pt.)In-the file 

After ature to the candidate, co 
r~dld one xelating t(,, th p  atej-rind olle 	 -) f)POJ.nLmunt of th e  Opy 

(along with a copy Intment) o f 
to"

PP g Iven to t1 la 	 the offer OCCO1 1tant of. 	 Ou nuLhority for Pay and. ~110'Wanc e-s 

Y 



ly) 	JA 

it ,  
00724, 6-M40 

L7 (I 
AJAINTA PAIll, GUIVAIIATI-781 02H 

/12/9, ' R IVO 	er/28/93/ 1  - 
Mur ?3 

To: 	Mr.Babul Baishya. 
Watchman, 
I.-ood Craft Institute, 
Guvvahat. 

Gub3 	Confirmation 

Sir, 
I have the tleasure in informing 'you 

that your service has eon coffirmed in your p6sl 
Gn complotion of 2 yoars probail-Ghary  period with 
effect frimm 

Yours f aithfully, 

R.-  Mukhe*W~ 
Principal. 

Gd/. 

spkimolcd by Mig1kily of Foollml; Gol. 44 hidin imil 0-%l, ~ l Ag'.alll 



To 

M ~Iqf 

11",  T'T'1JT1-- 0-:,11 0 VFL  tOANA61 tjj: ;.j 1 ,  CA i 
ANU 

APPL'FD.(,JU MIMION, 
GUVIVAHATi 
(Sponsored b G Y ) 0 k't. of Ind,a & ( I  41 	

---------- 	 CWT. of 

Date 

'~ at-(-: 5/7/96 

Shrl Babul Bai s hya,  
Watchman, 
ins.titute of Hotel Management, 
Catering Technolo-g--~r-& A~Plied Nutrition, 13hangagarh e  Guwahati-5 

Sub 	
IC<)ntL'u 

. 

ation Of Service in Mho Tnstit u te  of Hotel 
tAan89(?mentjCAGrJj1g I nd A) lied Nutri-i 	 'echnol()gy L on Gliwa h a ti 

S ir/madam t, 	1  

of Hotel MMOVM9 	The und ~lrsiqned on bohalf )f 
the Institute  ((;Vto I Lati 

	

	't'Gatoriflg -rechnc)l()gy and -16PPlied Nutr ) -society is P
~eased to inform you  th at  -r "~Ommnd 8tion of th 

P ror6o-ti* 	 e  "st S O lOction 	 as per 
Subs 	n Committ0 e, in their 	committeeA,cpar tment al eque,nt approv,3 

	

	 meeting held on 6/2196 and I of tile 3-rd 1308rd of Governors Meeting on 27/2/96-yo.ur, se 
If)s-', .L ~ute of 

Hotel  M 	rv
i';O is hereby colitinued in tile anfigement, t'utrit10 n(Guwahati)S 0ci r',t 	CatGrin? Technology 

erstwhilo Food Craft 	y in the pos 
which You h nd fWlied 1.1-95. 	 Ins t' tute (GlAvahati )Soci(, 	old in the t 

y :)n and fr6 ln  

nd on b(.' 11 111 f of the li'lO,~-,PAN(Guwall ,3 ti),-. c)cic, ty  

-SOcre,tory/Princ,V
~ V 1h3tjtutQt,j,f ~jot ,, 

Guwaha-U-5 	
.1 

3nagainaft, 

G. S. R 
OA6' 13US STOP AK. BIIAN-GAGARH, UWAHATI - 781 005, lr-.L 



PIM3TAN GUVIt 

dt,, 14/(3/97 

or r ri n li 
of Wotchman 

cicm'~ Get 

I  M 	
81 pCc*rajngjjr: -.tho HoWl dLity 	 AOL. 

wau 	d 	
~r - met"A 

tAr ,: hatnoo -war P ok a.' iq at chman' snd,!~Sq 	 f 
c 	 ca~o ~r r, `pjaccd In tho lmatl'ute Oux!; horab 	.. "'I  t 	

, , 	, ..,. ; '' 	
I -Pj- 

c 	1/0  Pr n 

op 	9 v 

DIMCTAN O  for. lnf 

	

a t n a 2 ri a 7,' nah 	I- Olt chmo n i)  
ergo h 01 	10 OM'."oh nd tO , ~t- 

INt,CT&.4 for nforrilatian 
to hainA b'deir-  tbQ chlitgo of 14 

. , b  ' r- 	4()  c,:jorJVcmV j4 obO ;&1 	13(3 anal 
;, 0.4, Ina ato L 

- Kho 

coumts ficrlpf ozmtloh 

C c", 
Prind 
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.......... 

D 	2 6 5 /9',  U 

To 	 oto I Management o  
of 11  

Ir 
& 

00 is s UO 0  f of  f i SO-01rd—C  
Ou 

ou.had entrusted 
~jould ,ko  to  state that y . 	10-ter typincjj(?(AP-r 0  f. S  

me to r"faintain leave accounv~ 

1. 	occipt, 
and postage e" 

issue, le'ter K 

0  1'request YOU to 
 kindly ISSUO 

-Ehere-for 

n6c"ess3rY order for perform 0 mY duty~ 

Thanking Yo ~qo 

yours faithiUllY, 

(B. B.a is hy 0~) 

to 



~L A.M 

YYY\ 	~A. 

C"A'I f RING IF('1fNOj..0(7jy 
AITI i!:1 [) 1 '4  OT 1  i 1 *110 N, 
GUWAIIA71 

;)"J 1) Y G-1. nt 

Dt: , 24//0/913 

Mr. [3 1 1) ,,l Bal!;11y'a  
Job of Photo coj)y j,,, , of  I 	

, 	
" c' r-('bY Issigned Ule otters (l ot. u' 1-113 	etc. Whic-h 'U'v in exigencies 	 d 

of Offi ce work. fie would also carryouL other 
j o l, of Typing, Diarj34ng of lotLers 

him from time  to 	 , and 311Y other Job 
~ imO in addition to 11i s  (juti(,s. 	

i-Issigned to 
paid -remuneration In due co 	 Ile would be 

urse admis!-, ible under—F—U —I-e----~ 
rendering sat, isfectory service. 	

s after 

Mr. Babul 8.0i s hy . ,  
Watchman. 

IVASNIK) 
Admn. 

B 13/— 

-G.-~,-n-OAD, —OUS 	 — ----- AUC, HHANUAGARH, GUWAHAI[t 7 81(" ( 5,  1  rl. : .562440 

~ -"Vr- , 



I f. 0 F 1. R) I L 
, 
L M A I J 

A I I I il 1 ,16 	 AM) 

AITI-10) NUTH1*H(-)H '  
G i J VIV,  Al A T I 
(SJ)o1!s()1(.'(j by Govt. of 1(W1;1 Govt. of N;sl-m)) 

FIG/Per/28/93/ 	 1111j,198 

TO WHOM IT T"1AY CONCERN 

This is to certify that M.- I- . Babul Baishya has been 
working in t1' 

I 

 is Institute since 7/5/93 as Watchman. H is service 
has also been utilized for  clerical job like typing, issue, 
despatch etc.( Crom 18/(3/97.:) 

I 1.vish him success in life. 

B. Roychcwd,hury) 
Principal i/c. 

BB/— 

-G. S. ROAD, BUS ST- 01) ABC, B11ANGAGARI -1, GUWAHATI- 781005-TEL 562440 
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/'IHM(GH)/Estt-3/97/ 

og  

0 Dt t09/03/99 

OFF1  CE ORDE11 

The dist!ribution Of Office work in re2pect 0 -0  the following staff members wili take place with immcd1ate , 	J' 
1 , M~,s. P.  G.  Barua.,Officiatin 

a)llandling & disbursement'o~ cash. 
b)All dealings with the Bank. 
c)To assist the Principal and Acco.unts-cum-Admn.01"ficer in the discharge 

of other over all responsibilities for financial and'accounts matters. To prepare,Agenda/Minutes and othf?r related work.of'Boar.4,14eeting. 
d)To supervise- 4.Group C and *D employees'and arrange for t6i. 

. 
r duties with Principal and A.0. for the deputed work. 

e)Custodyoreceipt and disbursement of cash and maintenance"'uf connected
,  records2coll6etibn of fees from students and to issue .~eCeipt theretio~ . Annual verification of stores and stocks.Superv ~.sion of Bank recorl"' cilationpBudg'ettIn-come Tax.etc.Any ot 	 -as May be assigned tc hcr .41rom time 	 her duties, 

e in add~ t.1_1 011 to above 
I.I.Mr , A.K.Phukan: 

Custody receipt and supply of fo ' 
od and their ccnnected items againrt Written ~indents -frorm faculties and staf - faculty con6~rn, 	 duly authenticated by 

Maintain of Stock Register and timely information to Ao 'O about 
. 
the stock Position, 

To Process riles relating to purchasetmaintenance 
of equipments and furniture 9 payment to firms and to Prepare bill and cheques including pay and T.A. 9 D.A. bills for paym-;;nt through A.A.0. 

Bank reconcilationpMaintenance of main cash booltpledger book an'd Journal book etc. Any other dutie's as may be Qssigned to him from 
time to time . in addition to above duties, 

TI1 .L -j1,.Pranj2j_EDukan: 

To handling of adiTdnistrative and establishment work of the institu ,,e including Admission of students for 3 yr.diploma course and craft 
course etc.and scholarship. Custody and maintenance of recordspService 
books"and ensure review and authentication of rervice r* ecords by competlant authority, 

J) 11 c,  will be r 'e'sponsible fo7 the maintenance and saxil e'custody of all tile personal files and service books'of the staff and , faculties and to maintain GPF a/c and its relevant register, ;), rIt, v_lj~p /~jem,,c 	e_k 111,~,, intenance -of Petty cash:book including pay bill.'Register. 
To submit the required in ' ormation and mohthly - return to National 
Council.Any other duties ssigned'to him from tiMe to time in addition Lo above duties. 

M 



0 2  0 0 

ing a L h ;)r 	L)A. ~ E's t t 

L 6ssist ULC ( Est' ) and "Store in filaintj4)OI -1c.-a saff,  cuc., tody 0-  
Of f icial records biorising letLers/bIlls 	 (3 y  and despatch of IeLt- \ez 
typing and other mi5 job.. To prepare p ~ ,ndinq report of letter bill etc. poy o ther L. 	%,,-ork assingned '-,:) h.Lai from ti-me to ti-me, 

	

I 
: 	 ~M 

f3abul Paishya, V-'atchn .3n,, 
To ~-.-atch -nd ~,,ard/securit:y of the lt-~ stitute's proporty, photostal e, 

	

-J, typing, dicorising and des ~patch of lotters in absence of the 	r 
Llhar L),Is, LI.-C J!-'Id S IUCh othec duties pn pssigned to !-)im fro lT,, 

time-ft to time. ro assist p I  rincipa3 in 
,na L c hin in . 

Ra t i k -n t o 

To VIO-ch ).nd w;.-,rd secLjrit!y of the IA, 11 propertv ~ I 
T(,  assist the princi ~ al kid 

? 	A. Pator(Electric,,n) Co provide assist.-pcc in- all the rriiintenance 
Jobs- and to maintain inveptory lieglster. To maintain stock Register 
for Library boo ~,s, issue :of books, i~ncluding receipt and return Generai 
reviev; of stock from t.imc! to time, !Iny other duti 

* 
es ~~nd responsibilities 

as may be assinged by a c lompetent authority from time to time, 

!`-V. N. C. 13,7inia, Peon. 
busting of tables of Actnihistrative Section, and to assist the Principal 
and other' administrative ~staff, d(,,, Iivpry L)f Jetter!:, p 
assigned to him from timL) I to time. 	

tc, other work 

9. Mr. B. Liectraja, !-. .~ n. 	1 
Lustin? of tables of Ainini5trative section and to assist the principal 
and ot 

, 
er administrative istaf f . dclivery of letters, etc. -ny ot[Icr 

assigned to hiin from tim6 to time,, 

Mr. tasu B2sfore- 

S%~ eepiiig and cle,-ining of uffice -L(.,ilets, Rer, taurant, class room ] ,.itch ,!-n 
etc. .4ny ut- her work ~Ssinged to him from time to time ~ ,, 

1  , Mi . Ai it 8 as f ore , Cz-  I DI 

S"eeping and cleaning of office toilrAs, ri-ass roo-,n v  KiLchen etc. 
to assist the aft,inistrative sL3ff. Ir.) ,  other work assinged -C o I i jin 
frum 'time to time. 

-i~~ r.1 P,-! I i/ c 
EL' ,`t, -~iwahati,* 

A 

J 
"I" V\ 



wame of Post: 
LDC (Stores/C;.isti/E-,tt./Eiiii.)IOYC'e.r3 
be pos 

I 
 ted on 

* 

rotational basis fur 

a In-'1ximum periud of 5 years). , 

Scale . of Pay: 	 Rs,.3050-75-3 ~)50-80-4590 

method of RecrUItMGnt- 	Dir ct Recruitment ( 10% Of POC' t. %'Jnuld  bf)  
ear 

a 
 arked for 6111f)IOYCOs 	in Group 	'D' 

pos " s 	subject 	to 	fulfilment 	of 

educational 	qualifications 	etc. 

proscribed for diroct recruits. 

Whether PoGt is Seloction 	No t 00pj4,C.abl . o. 

or Non Select4on: 

 

 

4 

rN 

Esse_ntiat--' 

5' 	Educational and other 	10+2 or Higher Secondary School 

qualifications and 6xpe- 	Passing typing speed of 40 W.P.M. 

Desira le rience required for 
direct recruits. 	 I year experience in 	Computer 

applications. 

W. Age limits for direct 
recruits. 

21-26 years (Relaxablo by 5 years in 

upper age limit in case of SCs/STs, OBCs 

and departmental - candidates and other 

categories as specified by Govt. 	of 

India from tilme to timO- ' 

7. -Whether age limits,quali - 	Not npplicable. 
f i ca t-i-orl s etc. 	applicable 
to promoteos. 

Appointing Authority for 
	secretary/Principal. 

tile post. 

........... 



H 

Thanking you, 

Yours fai. thfully, 
L 0 

Balsh_'_  

TO 	Tho 

1r)St.jttjt e  O f 	 Dt:  2'-' 1 Y1 , - 
-'Oto ,  

Bhongagarli, Guwall a ti-5 .  

Respected Sir, 
ma 

Lfi reference to your letter 
1011 dated 14/8/97, 

1  was  transfered from the Job of watchman to the clerical Job wilich 
I am Still ConLinuoing with()ut n interruptions. Furthv ~, jjj o r e , I 

_!SSUr6(1 t r)  t)e  plj.  on . muneration in du' 	 d (31  course 	
(GI Q /r 8 93 end dated 24/8/98. 

S ir, Or 	 am serving the pos t o f 
0  clerk almorA for 

two Years and have not received any remuneration whatsoevcr. 
Not only that, 

I Have done my graduation from Universit y  o f 
Guwahatj vAthOut avai,ling any study leave for the benefit of 
the office (Certificates already submitted to o

, fi ce ) .  
Since I have been working successf ij Il y  i n t1 .10  C1,(  

X'i c a 1  post therefore, 	I 

"LDC" 	
1  like to apply for the de-qignation of 

(Lower Division Clerk) with the pay Scale or the 
F~P s t. so that the salary c Oul'd JMSt1fY the work done bY mo. In- 
ase Ray scalo for -the above ~ post can riot bo given at the moment, 

'a token sum can be give,, to me by your goofiself as r e~ rriu-nerationj 
4 

Sir, I  Pr 3 Y to You to considcr my case so thjt I 
Can able to keep up my motivation eversince 

Enclo : Xerox copte5 of  officc 01-d er,  

M 
--K-4 



0 

To 	The 
!-,)! ,, UAut,- of 110tol 
13hangagarli, Guwahatj-- ~ .  

S ir, 
~Vitll due rOsPect, I beg to state' that re(fci. - (.1;)(,- 

'to my earlier i2pPlication dated 2 ,')-/7,/99 but IJU d~~ tc,  
re.ply h6s been ). - (-~ Ccived from tile QLfAr-(-. 

I / 	

ThankIng .  you, 

You,rs falt,hfull- 

b~ U1 6*aisihya 

Enclo 011e x6rox copy of my preylous applicaution. 


